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SHRI F. A. AHMED: I was just 
replying to one question that there are 
other liabilities. They have taken 
money on this stock from the bank, 
and before the Government takes over 
they will have to pay the bank in res-
pect of the loan which they had 
advanced on this stock. 
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SHRIMATI SUCHETA KRIPA-
LANI: You have allowed so much of 
time for this short notice question and 
you have allowed several Members 
already. The hon. Member has per-
sonally attacked me. So, I would like 
to say something ..... 

MR. SPEAKER: It is not provided 
for in the rules that a Member can 
answer a question in this manner ..... 

SHRIMATI SUCHETA KRlP A-
LAN!: May I say that I shall be most 
happy if another factory is opened at 
Rae Bareli, out the old unit in Kanpur 
should not be closed .... (Interruption) 

MR. SPEAKER : If she wanted she 
could have got up and interrupted with-
out asking my permission. But I think 
she has been so good and asked for 
my permission. 

SHRIMATI SUCHETA KRIPA-
LANI: I rarely speak. I try to follow 
the rules. 

MR. SPEAKER :  ! know that other 
Members can shout but she cannot do 
so. 

SHRI S. M. BANERJEE: Why 
should this happen? It has been decid-
ed that the Prime Minister will always 
he from UP; and tomorrow it may be 
from Kanpur that .... 

MR. SPEAKER: Shri S. M. Banerjee 
has the great privilege of getting up 
and interrupting whenever he likes. 
But Members like Shrimati Sucbeta 
Kripalani cannot do it. On every 
question on every occasion the hon. 
Member gets up and says whatever he 
wants. He is the sole Member having 
that privilege. 

SHRI LOBO PRABHU: Would the 
hon. Minister clarify that much of the 
trouble in this factory is from labour 
and the factory had become unecono-
mic because of the rise in wages and 
other labour claims, and if our friends 
here would co-operate and if labour 
would reduce its demands .... 

SHRI K. N. PANDEY: It is DOt 
because of labour claims but it is 
because of mismanagement. 

SHRI LOBO PRABHU: If only our 
friends representing labour would c0-

operate, this factory can work. 

SHRI F. A. AHMED: If hon. Mem-
bers would recall, I had given the 
recommendations made by the survey 
Team which included the reduction of 
inefficient and surplus staff. 

WRITTEN ANSWERS TO QUESTIONS 

BHARAT SewAK SAMA.1 

*332. SHRI YAJNA DATI SHAR-
MA: Will the Minister of FOOD AND 
AGRICULTURE be pleased to refer 
to the reply given to Starred Question 
No. 725 on the 18th December, 1967 
and state: 

(a) whether the Department of Ex-
penditure in the Finance Ministry have 
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set up any Enquiry Committee to go 
into allegations agaimt the Bharat 
Sewak Samaj regarding the misuse oi 
funds by the Samaj; 

(b) if not, the reasons therefor; and 

(e) how many States have stopped giv-
ing aid to the Samaj and why? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LOPMDIT AND COOPERATION 
(SHRI \1. S. GURUPADASWAMY) : 
(a) and (0) The Department of Ex-
end r~ have advised that a Commit-
tee may have to be set up. The sug-
gestion i, under consideration. 

(c) The information is being collect-
cd and will be laid on the Taille of the 
House on r~ ~  

FOOD AI[) DEVELOPING CoUNTRIES 

-337. DR. RANEN SEN : Will the 
Minister of Food and Agricullure be 
pleased to state: 

(a) whether according to a study 
made hy F.A.O. for the Second U.N. 
C.onfereDce on Trade and Develop-
ment DOW in Session in Delhi, food and 
aid will continue to be necessary for 
the developing countries for the next 10 
to 20 years; and 
(b) if so, Government\ reaction 

thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMEYf AND COOPERATION 
(SHRI ANNASAHIB SHINDE): (a) 
In conm'clion with the subjcct of World 
Food Prohlcm to he discussed by the 
Second UNCT AD, F.A.O. has present-
ed a paper. which, inter alia. slates: 
'The period of next 10 to 20 years is 
particularly crucial. This is the period 
nL'Cded before family planning measures 
on hu\'<! much effect on the rate of 
population growth. It also represents the 
time that will probably be needed fOI 
an agricultural revolution in the deve. 
loping countries to get fully under way. 

r n~ this period 'foreign assistance. 
including food aid, will be especially 
neces.;"ry,'· 

(b) The above reference is to the 
developing countries as a whole. So far 

lIS India is concerned, no concessional 
imports of foodgrains are envisaged 
beyond 197()'71. 

REPORT ON FOURTH GENI!IlAL 

ELECTIONS 

• 338. SHRI ANBUCHEZHIAN: 

SHRI RAGHUVIR SI!,;GH 
SHASTRI : 

SHRI YOGENDRA SHAR-
MA: 

Will the Minister of LAW be pleased 
to state: 

(a) whether it is a fact that the Chief 
Election Commissioner has submitted a 
detailed report on the Fourth General 
Elections in India; 

(b) if so, the main recommendations 
therefor; and 

(c) how far they have been accepted 
by Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI M. 
YUNUS SALEEM): (a)" (b) 
The Report of the Election Commis-
sion on the Fourth General Elections 
in India was laid on the Table of the 
House on 13th February. 1968. 

(c) It will take some time before the 
recommendation.i contained in the 
Report arc examined by the Govern-
ment and a decision taken thereon. 

MINIMUM WAGES ACT 

"339, SHRI HlMATSINGKA,: Wi![ 
the Minister of LABOUR AND RE-
HABILITATION be pleased to slate: 

(a) whether Government propose to 
clttend the Minimum Wages Act to 
different classes of workers aDd also to-
increase the limit of minimum wages 
under the Act; and 

(b) if so, the decisions taken in this. 
regard? 

THE MINISTER OF LABOUR Ie 
REHABILITATION (SHRI RAmI) : 
(a) and (b). No. The Minimum Wages 




